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LEGISLATIVE DEPAllT]iIENT.

^Ve, tlic undfi-plq-iicd, ]\roinl.er.s of tlic Select 
Comuiittee tu uliicli tlio Indian Trade Unions 
Bill was referred, have considered the Bill, and 
have now the honour to submit this our Rejxut, 
Avith the Piil! as ::im*iided by us annexed Ihereto.

Tlie Committeo met on six oeeadons in llie 
Delhi Session of 1925 and durin" and preceding 
the present Session. The amendments which we 
have made in the Bill are mo.stly self-explanatory : 
■weadd the folloirin" notes in resjwet of the more 
iniportant changes proposed.

2. In claxise C(f) we propose the admission 
of honorary and temporary members as the assist
ance of exj»erieneed labour lea«ler.s will be of con- 
eidemble value to trade unions, while the move
ment is in its infancy ; and these leaders sl;ould 
have the protection of clauses 17 and 18 of the 
amended Bill when en'ra^ed in an advisory capa- 
citv in any industrial dispute. This protection 
can l>e "ivon them by mukiniy them honorary or 
temporary members of the Trade Union.

•I. We have made it clear in clause 7 f i )  by 
omitting the words ‘ âs he thinks fit’ ’ that the 
Reiristnir can call for further information only 
for the purposes specified.

4. TTe are of opinion that the appeal provided 
by clause 11 should lie to a judicial oflBcer : and 
by a majority, that his decision shoidd be final.

5. The question of the expenditure of Trade 
Union funds on political objects was found to be

one of considerable difficulty. "We are by a 
mnjority of opinion that such expenditure should 
be allowed ; the majority also are of opinion that 
.such exi)eu:liture should be met not from the 
general funds, but from a ppecial fund, contri
butions to which shall be optional. We have 
included provisions taken from the English law 
to prevent unfair discrimination against a non
contributing meinljer. In prescribing the political 
objects also, on which expenditure may be incun^, 
we have followed the provisions of the English 
la\r.

C. In cb îse 22 we have reduced the proportion 
to one-third in view of the low educational 
level of the ordinar}' labourer.

7. In clause 29 provision has been made to 
allow of various graQes of auditors being prescrib
ed in accordance with the financial position of 
the Trade Union ; and in clause 33 to prevent 
ujuiecessary and vacations complaints. As reganls 
auditors, we would suggest that, as the Trade 
Union movement is in its infancy. Local Govern
ments shoidd be recommended to prescribe a grade 
of auditors whose fees a less opulent Union would 
fiud no difficulty in paying.

8. The Bill was published in the Ghizette of 
India, dated the 2Uh January, 1925.

9. TTe think that the Bill has not been so 
altered as to require re-publication, and we re
commend th&t it be pas-sed as now amended.

T. RAXGACHAmAR. 

PURSHOTAMDAS THAKURDAS. 

M. A. JINNAH. *

N . C. K ELK AR . 

K A STU R B H A I L A L B H A I.

K. C. NEOGT.

L. G R A H A M .*

A. G. C L O W .*

T. C. GOSWAMI.*

S. K. DATTA.*

M. K . ACHARY.A.

D. SIKHA.*

E. G. F L E M IN G .*

B. N. MITRA.*

U t Avgnit 1925,

* Subject to inut* of Bineat



MINUTES uF DISSENT.
1. Wo entirely disBCut from the view tuk( n l)y 

the majority in respect of cLaiise 2i, Under Ihe 
orijrinal chuise, the persons actually engaged or 
employed in an indu.'tiy 'with uhich tlie trr̂ de 
iniion is connected were to constitute a majority 
of the iiflicers. Uiider the amended clause thcy 
need constitute only ouc-third of the total. AVe 
can see no justification for such a change.

AVc rcĉ l<̂ nî e cijually with the majority that, in 
the infancy of the trade iinion movement in this 
country, it may he essential for a trade union 
to have the ajjsistance of “  outsiders "  and to 
include them in their executive. But the clause, 
as it previously r-tood, set no limit to the uumher 
of outsiders that could be included, for it plr.cid 
no restriction on the number of their executive. 
And the new clnuse 6 (e) -\vill make it even easier 
for a union to avail it' êlf of the help of “ outsiders’  ̂
Clause 22 in its original form did not even gua
rantee that the workers themselves would have 
the control of the affairs of the union ; for it is 
inevitable that in an executive where about lialf 
the members are dnnvn from a more educated 
cla<̂  that set'tion should have the pmlomiiiant 
voic*e in the counsels of the xmion. "What the 
clause was intended to secure was that a nnniher 
of the actual workers obtained the opportunity of 
education in trade union afEaii-s, and we regard 
with apprehension any change which may have 
the effect of restricting theM opportunities. The 
amended clause will in practice give trade union 
leaders the power to restrict the representation 
of the worker's from among their own ranks to the 
minimum of one-third of the executive, and it 
may be a long time in many cases before the 
Avorkers realize that it is quite permissible fv*r 
them to obtain more, and still longer before they 
are able to enforce their rights in this respect.

2. In the present state of education of the 
labouring classes, we held that it was undesirable 
to insert in the Bill provisions like those contain
ed in cbuse 16, and we must r^rve oiu- further 
opinion on the subject.

B. N. MITRA.
E. G. FLEMING.
L. GRAHAM.
A. G. CLOW.

Angvit 1925.

There are two main points in which we differ 
from the majority of Members of the Select 
Committee :—

1. Clause IG which provides for the establishment 
of a sciiarate political fund is a mutilated transcrip
tion of some of the provisions of the British 
Trade Union Act of 1913. It w ill be ob erved 
that under the British Act payment to the political 
fund is obligatory unlesfi a member contracts out 
of this obligalion. Under ckuse 10 of this Bill, 
how*ever, it is optional for any member to contri
bute to the political fund. Payment to the politi
cal fund thus becomes entirely voluntary like pay
ment to any other charitable institution. The 
Indian Tiade Unions will thus be considerably 
handicapped in carrying’ on any propaganda for 
the furtherance of their political and civic rights. 
In England cttempts to modify the provisions 
rrgaitling payment to tlie political fund hare 
lM*en vigorouKly resisted, aud neither the late 
Mr. Bonar Xiaw nor Mr. Baldwin could tamper 
trith tlie whoWsome proriMooa of the Act of 10IS. 
It w to be regretted that in India irhile capitalists 
«ad emplojcn have been canying ou autire

political propaganda in their own interest, the 
workers sliould at the very incept iiai of the Trade 
Union movement be handicapped in their attempt 
to organise themselves on a political platform in 
defciic-e of their rights.

2. Our second difference with the majority is 
on the question of immunity from criminal or 
civil liability in cases mentioned in clau>es 17 
and 18. Here ag;ain, following the English laws, 
we would recommend immunity to be extended 
to all those who act in contemplation or further
ance ô  a trade dispute or join in an organisation 
for the defence of the rights of employees in any 
industiy. If immunity it> restricted in the way 
suggested in this Bill, it would be extremely 
difficult to take any oi^uised action in a place
where no registered trade union exists. It is
doubtful how far attempts to e.>tablish new Trade 
Unions will be encouraged by the Bill as proposed, 
by the majority.

There are other points of difference on com
paratively minor qnesti'jns. We do not think 
that clause 22 is at all necessary at this stage. 
In clause 6, sub-clause Uf), the word ** adequate ”  
should be deleted, as it may give arbitrary 
power to the Registrar. In clause 11 there
ought to be a provision for appeal to the High
Court in case the Additional or Assistant District 
Judge does not interfere with the Registrar’s 
order.

We believe that in the initial stage of th? 
development of Trade Unions, the workers should 
not be hampered by too much executive inter
ference. We apprehend that employers in India 
will make every attempt to prevent the establish
ment of new Unions and will try to break the 
existing Unions. For these reasons, it is necessary 
that the rights and pri\*ileges extendesl to Indian 
Trade Unions should be taore and not U$9 than 
those allowed tinder the British Trade Union 
Acts.

DEVAKI PRASAD STNHA- 

TULSI CHANDRA GOSWAMI.

I was unfortunately not present during the 
discussion on section 22 of the Trade Union Bill, 
but I cannot but feel that it would have been 
well not to permit the reduction of the number 
of workers on the Executive of a Trades Union 
to below 50 per cent. I contend tliat the main 
object of a Trades Union is to organise and 
trnin working men to protect their own intenest 
and to associate themselves for that purpose. A 
large number of members of the governing com
mittees belonging not to the actual cate^iy of 
workers will probably have a weakening influ
ence ; it may result in retarding the growth of 
Bclf-reliance. A parallel movement to the Trades 
Union Movement in ruial life i.s the Co-operative. 
Movement. In the Societies formed it is a fact 
that with the exception of a few the work carried 
on results almost wholly from the efforts of 
agricultural workers themselves. Mav we not 
hope that tlw same results will accrue in the 
Trades Union Movement if the help from outside 
is restrictetl to what may be aclually necessary, 
and I feel that if we permit more than half of 
the officers to be ontfiders the main object of the 
Trades Union is defeated.

S. K. DATTA.



[As a m e n d e d  1!Y t h e  S e l e c t  C o m m it t e e .]

[W o r d s  p r i n t e d  in  i t a l i c s  in d ic a t e  t h e  
a m e n d m e D its  m a d e  b y  th e  S e le c t  C o m 
m i t t e e . ]

A

BILL
TO

Troriilc for ike reglttralion o f TraHe Unions and 
in eerlain resprett to d^fne the law relating to 
rcrjiilcred Trade Unions in British India.

■\VnEREAS it i? expeJient to provide for tlie re
gistration of Trade Unions and iu certain rc?peeta 
to di'line the law relating to registered Trade 
Unions in liritish India ; It is herebj eaacted as
follows :—

CHAPTER I.
Vreliminary.

1, (i) Tlxis Act may be called the Indian 
Shrrt title, extent Trade Unions Act, 1923.

and coznmencemeDt.

(2) It extends to the whole of British India, in
cluding British Baluchistan and the Sonthal Par- 
ganas.

(5) It shall come into force on such date as the 
Governor GenenJ in Council may, by notification 
in the Gazette of India, appoint.

2. In this Act, unless there is anythiog repng-
DefiDitiooc. nant in the subject or con

text,—
(<i) executire means the body, by wbat- 

erer name called, to which the manage
ment of the affairs of a Trade Union 
is entrusted ; '

officer” , in the case of a Trade Union, 
includes any member of the executive 
thereof, but does not include an au
ditor j

(c) “ prescribed" means prescribed by regu
lations made under this Act ;

{d) "  registered office"  means that oflSce of 
a Trade Union which is registered 
under this Act a<? the bead office Uiereof;

{e) "  registered Trade Union" means a Trade 
Union registered under this A c t ;

( f )  “  Registrar”  means a Registrar of Trade 
Unions appointed by the Local Gov
ernment under section 8, and ."tbe 
RegistTar” , in relation to any Trade 
Union, means tbe Registrar appointed 
for the province in which the lw>ad 
or registered office, as the case may 
be, of the Trade Union is situated ;

(y) trade dispute" means any dispute 
between employers and workmen or 
between workmen and irorkm», or be
tween employm and employers wfaicb 
is connected with tbe employment or 
non^roployment> or the terms-of em
ployment or tlie conditions of labtiur, 
of any person ; and



^

(A) ** Trade Union ”  means any combination, 
irhether tempomTy or permanent, 
formed primarily for the purpose of 
regulating the relations between 
■workmen and employers or between 
workmen and workmen, or between 
employers and employers, and includes 
any federation of two or more Trade 
Unions.

CHAPTER II.
Begiitration o f  Trade Uniont.

jt 3. Each Local Government shall appoint a
Appobtment cf Ee- Pe^on to be the Registrar

giatran. of Trade Unions for the
province.

4. Any seven or more members of a Trade
Mod*of regi.t»ti<m. Union may, by subscril,- 

mg tbeir names to the
rules of the Trade Union and by otherwise com
plying -with the provisions of this Act with res
pect to registration, apply for registration of the 

"Trade Union nnder this Act.
5. (1) Every application for registration of a

made to the Registrar,
and shall be accompanied

I 7  a statement of the following particalars, 
namely;—

(a) the names, occupations and addresses of 
the members making the application ;

( )̂ the name of the Trade Union and the 
address of its head office ;

* (r) a list of the titles, names, ages, addresses
and occupations of the officers of the 
Trade Union ; and

(d) a copy of the rules of the Trade Union.
{2\ 'Where a Trade Union has been in existence 

for more than one year before the making of an 
application for its registration, there shall be deli- 
Tered to the Regiftrar, together with 'the appli
cation, a geneial statement of the ass^  and licliili- 
ties of the Trade Union prepared in such form 
and containing such particulars as may be pre
scribed.

6. A  Trade Union shall not be entitled to r ^ s -
PrDvisioni to be con- tration under this Act,

tained in tbe rule* of a unless the executive there-
Tnde Union. of is constituted in accord
ance with the provisions of this Act, and the 
rules thereof provide for the following matters, 
namely:—

(oj the name of the Trade Union ;
(J) the whole of the objects for which the 

Trade Union has been established ;
(c) the whole of the purposes for which the 

g e n e r a l  funds of theTrade Union shall 
be applicable, all of which pur)K>ses 
shall be purposes to which such funds 
are lawfully applicable under this Act;

(i) tbe maintenance of a list of the meoibera 
o f the Trade Union and adeiiuaie 
facilitiet for the intpection lAeretf ly 
the officeit and wentbert o j ike Trade 
Union s



(f) the atJmistton of mcmlers, tnclu'fi’iff 
hoiiovarif and temporary membert, o f 
the Trade Vnhn ;  '

(y) tbe conditions under v̂bieb any member 
fihall Ije entitled to any benefit aŝ iured 
by tbe rules and under which any fine 
or forfeiture may be imposed on tbe 
members ;

(/?) tbe manner in Trhich the rules shall be 
amended, varied or rescinded;

(//) the manner in ■n’hich the members of the 
execntire and the other officers of the 
Trade Union' shall be appointed and 
remoTed, and the scales of salar allow
ances and expenses to trhich they shall 
respectively be entitled;

(0 the safe custody of the funds of the Trade 
Union, an annual audit, in such manner 
as may be prescribed, of the accounts 
thereof, and adequate facilities fo r  the 
inspection o f  the account hookthythe 
oj^cert and mentbert o f  the Trade 
Union } and

{/) tbe manner in which the Trade Union 
may be dissolved.

7. {1) The Registrar may call for further in
formation for the purpose

Prwer to call for of satisfying himself that 
further pnrtienlars amd any application complies 
to require alteration ^^^h the provisions of seo-

tion 6, or that the Trade 
Union is entitled to registration under section 6, 
and may refii5e to raster the Tiade Union until 
such information is supplied.

2) I f the name under irhich a Trade Union is 
proposed to be registered is identical Trith that 
by which any oUier existing Trade Union has 
been registered or, in the opbion of the Registrar, 
60 ne&rly resembles such name as to ^  likely to 
deceive the public or the members of eithw Trade 
Union, the R^ îstrar shall require the persons ap
plying for registration to alter thê  name of the 
Trade Union stated in the application, and shall 
refuse to register the Union until such altendioa 
has been made.

8. The Registrar, on being tatisfied that the
„  _  Trade Union has complied
Begistration. requirements

of this Act in regard to r^stration, shall register 
the Trade Union by entering in a register, to be 
maintained in such form as may be prescribed, the 
particulars relating to the Trade Union contained 
in the statement accompanying the application for 
registration.

9. The Registrar, on registering a Trade Union
_ under section 8, shall issue

Certificate of regis- ^ certificate of registration 
tration. the prescribed form which
shall be eonclusive evidence that the Trade Union 
has been duly registered under this A ct

10. A certificate of registration of a Trade
Union may be withdrawn

Cincellttion of regn* ^  by tbe
trmtion. Registrar—

(a) on the application of tbe Traie Union 
to be verified in such manner as maj 
be prescribed, or ‘



' ‘ (£) if the Rej^strar is satisfied that the certi- 
- ficate has been obtained b j  frand or 

mistake, or that the Tiude Union has
• ceased to exist or has wilfally and 

after notice from the Begitlrar contra- 
Tened any provision of this Act or 

. allowed any rule to continue in force
-which is inconsistent with any such 

. provision, or hai rescinded any rule
' • ■ • providing for any matter provision

' for which is required by section 6:
V ̂  Provided that not less than two months' pfe- 
Tious notice in writing' specifying the ground on 
which it i« proposed to withdraw or cancel the

- certificate shall be given by the Registrar to the 
Union before the certificate is withdrawn 

'or WuceDed otherwise than on the application of 
? the Trade Union.
j . 11 . (1) Any person aggrieved by any refusal of
* ’ i  1 the R^istrar to register
 ̂ PP*"* ^ Trade Uuion or by the

^^itlidiEWal or cancelation of a certificate of regis- 
^'^tplioninay, within such period as may be pre- 
" liribed, appeal to tuck Jvdye, not below the grade 

addUional or assistant Judge o f  a principal 
Court o f original jurisdiction, as the Local 

9vmment may appoint in this beh:.lf.
\2y. TAe Judge viay, after suck inquirjf as he 
em» neeessarw, dismiss the appeal, or pass an order 

the Registrar to register the Union and to 
a eertijjcate o f registration under the provi- 

or setting aside the order for  
^^Ukdrawal or cancellation oj the certificate, as the 

wuijf be, and the Registrar shall comply with 
order.

"Forthe purpose o f the inquiry, the Judge 
'nj tummon and enforce the attendance of toit- 

and compel them to give eridenee as i f  he 
a Civil Court; and he may also direct by 

l^'^om the whole or any part o f the costs o f the 
shall be paid, and such costs shall be 

i^ fteovcred as i f  they had been aicarded in a suit
th  ̂Civil Procedure Code, 1908; the order V of 1908. 

Judge shall be final and shall not be 
^  questioned in any Court.  ̂ ^

'  12 , All communications and notices to a r^is*
, as teied Trade Union may

be addressed to its regis- 
ofBce. Notice of any change in the address 
head office shall be given within fourteen 

'• of such change to the Registrar in writing, 
the changed address sliall ^  recorded in the 

refer^  to in section 8.
. ,13« Every registered Trade Union shall be a
: iDoorpontioQ of body corporate by the name

Trade under which it is registered.
«k,j Uai(au. ■ and shall have perpetual
c^iu>cessioa and a common seal with power to 

and hold both moveable and immoveable 
property and to contract, and shall by this said 

 ̂ ' name sue and be sued.
 ̂ The following Acts, namely:—

Certain Acts not to apply 
to registered Trade Unions.

; (a) The Societies Registration Act, 1860, XXI oi I860.
(J) The Co-o^rative Societies Act, 1912, j j  1912.

, (c) The Provident Insurance Societies Act,
l i ,  V of 1912.

(<J) The Indian Life Assurance Companies
Act, 1912, and VI of 1912.

(e) The Indian Companies Act, 1918, V II of 191i
■hall not apply to any registered Trade Union,



aiul t lie registration of any puch Trade Union 
r.i»ltr :;iiv fucIi Act shall bc Toid.

CHAPTER III.
liiyhif evil Lialililiet o f tet/tsitred Trade Uniont.

15. The ffeneral fundii of a registeied Trade 
Oljecti <11 nl,ich rnion fhcll not be cpent 

ffnitraJ fnndj may le on any other chjects than
he fcllowing-, ramcly

(a) the payment of Ealariei?, allowances and 
expenses to officers of the Trade Union ;

(I) the payment of expenses for the sdminis- 
tration of the Trade Union, incloding 
audit of theaoconntc o f the general fund* 
of the Trade Union ;

(f) the procecntion or defence of any legal 
proceeding to ^hich the Trade Union or 
any member thereof is a paity> "when 
RUfh proseeution or defence is nndeitaken 
for the pnrpose of securing or protecting 
any rights of the Trade Union assnch or 
any righta arixing ovt of the relations of 
any member ■with hia employer or -with 
a perron irhom He tnemUr ivaT̂ \oys ;

{dj the conduct of trade disputes on behalf of 
the Trade Union or tny member there-

(f) the compenration of members for loss 
ariBing out of trade disputes ;

(/) allowaneeK to members or their depend
ants on account of death, old cge. sick

' nera, accidents or unemployment of Fuch
members ;

i the ittme tfy or the undcriaHiig ofUabUitjf 
vnder, poUetet o f attttrapte on the lire* o f 
membern, of nnaerpoline* itnuring mem
bers against sioknesK, acrident or un
employment ;

(^) the pro\'isiun of educational, tiocial or 
religious benefits for members (in
cluding the payment of the expenses of 
funeral or raigious oerenionics for de
ceased membcn:) or for tlie dependant* 
of members ;

(<) the upkeep of a {leriodical published 
mainly for the purpose of <fiscassing 
questions affecting employers or work
men as such ;

(;) the ̂ yment, in furtherance o f any o f  the 
objectt on which the general fund* o f  the 
Trade Union may he twenty o f  contTxhmr 
tion$ to the general fundt o f  any other re~ 
gUtrred Trade Untom j  and

(i) subject to any conditions contained in 
the notification, any other object noti
fied by the Governor General in Council 
in the Gazette of India.

16* CJJ A Trade Union may eonttiiute a teparaie 
CtmsHitition of « fr<n» confrilniion*

aê foratefund for f>oli~ aeparately levied fo r  or made 
UrtlpurpMtt. ig that fund, from which
faymentt may he madCf for the promotion o f  the 
civic a n d  political inieretit o f itt memherSf in fvr~ 
therance o f any o f the o^ect* *pcriHet{ *** fwi- 
section (2).



\\l

.i I (?) T&e objeeti referred to in tuh-$ectio» {1) 
are i—  .. . ■

(<i) the payment .of any. expentet incurred 
either directly or indirectly by a candidate 
or prospective candidate for  election as a 
member o f any legislative body constituted 
under the Government o f India Act or of 

' any local authority, before, during, or
after the election in connexion with his 
candidature or election ;  or ■

(i) the holding o f any meeting or the dis- 
•• •• tribution oj any literature or documents 

in support o f  any such candidate or 
. prospective candidate ;  or

(c) the maintenance o f any person who is a
member of any legislative body consti
tuted under the Government o f India 
Act or any local authority ;  or

(d) the registration o f electors or the selection
o f a candidate for any legislative body 

> constituted under - the Government o f  
India Act or for any local authority ; or

(e) the holding o f political meetings o f any
kind, or the distribution o f  political 
literature or political documents o f any 

. kind,

J (5) No member shall be compelled to contribute 
io the fund constituted under sub-seetion (1) ; and 

wumher who does not contribute to the said fund 
' tikM not be excluded from any benefits o f the Trade 
f Union, or placed in any respect either directly or 
inJKreetly under any disability or at any disad- 

' wantage as compared with other members o f the 
I Trade Union (except in relation to thê  control or 
^management o f the said fund) by reason o f his not 
\eontributing to the said fund ; and contribution to 
tike eaid fund shall not be made a condition for  
mdmusion to the Trade Union.
; 17* No officer or member of a registered Trade

n_s • 1 — __ Union shall be liable to
in tiade'diiputei.  ̂ punishment under snb- 
“   ̂ section {2) of section 120B
"•of the Indian Penal Code, in respect of anj a^ree- lLYo£l880. 
.^ment made between the members for the purpose 
of farthering anj such object of the Trade Union 

^  is specified in section 15, unless the agreement 
is an agreement to commit an offence. -
' 18 .(1 ) No suit or other legal proceeding shall

. . .  be maintainable in any Immanitj fnmi citiI r«* m n -l •  ̂ ^•nit ia eertain ewes. Civil Court against auj
registered Trade Union 

or aa j officer or member thereof in respect of any 
act done in contemplation or furtherance of a trade 
dispnte to which a member of the Trade Union is • 

i ib partj on the ground onlj that such act induce-s 
some other person to break a contract of emploj- 
 ̂menty or that it is in interference with the trade, 
business or employment of some other person or 

: irith the right of some other person to dispose of 
his capital or of hi.s labour as he wills.

I ‘ (2) No suit or other legal proceeding shall be 
|maintainable in anj Civil Court against a registered 
tTiade Union in respect of any act done in con
templation or furtheranve of a trade dispute by 
anj person acting on behalf of the Trade Union,

'̂ if it is provetHhat such person acted without the' 
knowledge of, or contrary to express instinictioii.s 
given by, the executive of the Trade Union and



'h:it the executive has repiidiutetl such at-t at the 
i-arlicf-t opportunity and by all rcasonahle means 
:u.<l -with reasonable publicity.

19. Notwitlistaiiding anythijig contained in
- any other law for the timeLiiffrciaLihtv i • • r ^  I

aijrnmcnt .̂ ’ agreement
' between the memlerj? o f a

registered Trade Union Kball not be void r»r 
voidable merely by leafon of the fact that any 
<>f the objects of the agreement are in restraint 
of tiade :

Provided that nothiug in this Bcution shall 
<*i'al>lc any Civil Court to entertain any legal 
proL*eeding instituted for the express purpore of 
oiiforcing’ or recovering damages for the breach of 
any agreement concerning the conditions on which • 
any members of a Trade Union shall or shall not 
sell their "oods, tranpact bosineFS, work, emplov 
or be employed. *

20. The account books of a registered Trade
t,. ,.  ̂ . , 1. 1 Union and the list of •

c S .  themi s w i  w  ,
open to inspection b j  an 

o£5ccr or member of the Trade Union at tueh txme* . ’ 
nt May be provided J'or in the rulet o f iht Tradr „ l • 
Union. ■

21. Any person who has attained tlie age o f '
, fifteen years mav be a mem-

„ S i b i p r 7 J :  w  ■>, . - g i f « « i  Tn.d. ,
rnicii*. umon subject to any niles '

of the Trade Union to the 
con ti^ , and maj, subject as aforesaid, enjoy all 
tlie rights of a member and execute all instrunientK ’ :
and give all acquittances necesjearr to be executed • ■
or given under the rules: • .

Provided that no person who has not attained r
the age of eighteen jears shall be an officer of any 
.<uch Trade Union. '  ;

22. -A ot Iftt than oue-third of tlie total number
Proportion of cBcer. f  ^  

to be connected with Trade Union shall be
the industry. persons actually engaged or '

 ̂ employed in an industry ;̂'
■«-ith which the Trade Um'on is connected. »

23. Any registered Trade Union may, with - I
Change of name. than '

two-thirds of the total num-
Wr of its members and tnljecl to tie pron'no„g
4>f section 25, change its name.

24. Any two or moiv r^stered Trade Unions
Amnlg.n.aticn cf f « y  *>«conie ^ Ig a m te d

Trade X7nion«. together as one Trade Union
with or without dissolution 

or division of the funds of such Trade Unions or 
either or any of them, provided that the votes of ,
at lea-jt one-half of the members of each or ever\’ 
such Trade Union entitled to vote ar« m:ord^, 
and that at least sixty per cent, of the votes 
recorded arc in favour of the jtroposal.

25. (1) Notice in writing of CA'ery change of
Uotke of cl»Dgeof every amalga-

name or axDolgammtioii. nation, signed  ̂ in the ease
of a change of name, by the 

Secretary and hy terem members of the Trade Union



chaii^in^ its name, and, in the case of an amalga
mation, by the Secretarj and by teven membertt of 
each and every Trade Union which is a party 
thereto, shall be sent to the Registrar, and where 
the heiul oflBce of the amalgamated Trade Union 
is sitaated in a different province,* to the Registrar 
of sach province.

{S) I f  the propoted name t< identical with that' 
ijf which any other emitting Trade Union hat been 
regittered or̂  in the opinion o f  the Itegittrar, to 
nearly retemblei lueh name at to be likely to 
deceive the public or the membert o f  either Trade 
Union, the Jtegittrar thall refute to regitter the 
change o f name. .

Save at provided in tuh-teeiion {2), the 
Regittrar thall, i f  he it tatitfed that the provitiont 
o f thit Act in respect o f change o f name have 
been complied with, regitter the change o f  name 
in the regitter referred to in tection 8, and the 

. change o f  natne thall hate effect from the date o f
- tueh regitlration.

(4) The Regittrar o f the province in which the 
. he^  office o f  the amalgamated Trade Union it 
' titnaied thall, i f  he it taiitfied that the provitiont 

o f  tiit AH in retpeet o f amalgamation have been' 
' complied with and that the Trade Union formed 

therAy it entitled to regittration under tection 6, 
regitter the Trade Union in the manner provided 
in tection 8, and the amalgamation thall have effect 
from the date o f tneh regittration.

26. (i) The change in the name of a registered
Tnde Union shall not afEect

Efleeta of change of any rights or obligations of
BUM and of amalga- the Trade Union or render

‘ defective snybgal proceed^
ing by or against the Trade Union, and any legal 
proceeding which might have been continued or 
commenced by or against it by its former name 
may be continued or commenc^ by or against it 
by its new name.

(2) An amalgamation of two or more registered 
Trade Unions shall not prejudice any right of any 
of such Trade Unions or any right of a creditor of 
any of them.

27. (1) When a registered Trade Union is dia-
, . solved, notice of the dissolu

tion signed by seven mem
bers and b y ' the Secretary of the Trade Union 
shall, within fourteen days of the dissolution, be 
sent to the Registrar, and shall be registered by 
him if he is satisfied that the dissolution has been 
effected in accordance with the rules of the Tradt> 
Union, and the dissolution shall have effect from 
the date of such registration.

(3) Where the dissolution of a registered Trade 
Union has been r^stered and the rules of the 
Trade Union do not provide for the distribution 
of funds of the Trade Union on dissolution, the 
Registrar shall divide the funds amongst the 
members in such manner -as may be prescribed.

28. (i) There shall be sent annually to the
. P . Registrax, on or before such

date as may be prescribed, 
a general statement, audited in the prescribed 
manner, of all receipts and expenditure of every 
registei^ Trade Union during tlie year en«Hng 
on  ̂ the Slst day of March next pre<*eding 

,su<‘h prescribed date, and of the assets and liabili- 
tlctf of the Trade Union existing on such Slst day

'■ 8 '



<if Haiti). The ."Uiionieiit .'lia’l be prepared in 
}.ufli form anti .'Imll f.«mpritit' such l)articvilars at- 
ipyy l>e pvĉ (Tih< <l•

(2) Tofr<‘t Iht v̂itb t he 'ifiieuil statement there 
shall bo soi.t 1o tlu* ilo^jistrar a  (;tatcmeiit show
ing all change.' «.I ffficerK made by the Trade 
I'nion durinpr the year t« whioh the general state
ment refers, t<»gether also with u copy of the rules 
of the Ti-ade V nion eorrected «p to the date of 
the despatch thoveof to the Rejjistrar.

(3) A copy of ever}* alteration made in the rulep
of a repster^ Trade Union isball be sent to the 
Reg-istrar within fffecn  days of the making of the. 
alteration. '

CHAl’TEH IV.

Kef/nlafiou«.

29, [1) Subject to the control of the Goveni<»r
General in Council, the

Pf*wer to make rppi- Lpc^l Government may
make regulations for the

puri>ose of carryiii" into effect the pro>n8ions of 
this Act.

(2) In particular and without prejudice to the 
generality of the foregoing power, Buch regulations 
may provide for all or any of the following matter<<, 
namely:—

(а) the manner in which Trade Unions and
the rules of Trade Unions shall be 
regiKtered and the fees payable on 
registration;

(б) the transfer of registration in the ease of
any registered Trade Union which has 
changed its head office from one 
province to another;

(c) the manner in which, and the qnalifra-
tiont o f  persons hv whom, the accoout> 
of roistered Trade Unions or o f au  ̂
class o f mtk Unions shall be an^ted;

[d) the conditions subject to which inspection
of documents kept by HegiBtrart>
F:hall be allowed and the fees which 
shall be chargeable in respect of sneh 
inspections; and

(f) any matter which is to be or may be 
prescribed.

30. (1) The power to make regulationK con
ferred by section 29 ik

Poblication of regu- ^„i,jeet to the condition
of the regulations being 

made after previous publication.
(2j The date to be specified in accordancc with 

clausc (5; of section 23 of the General Clauses Act,
1S97, as that after which a draft t>f regulations X of 1897. 
proposed to be made will be taken into considera
tion shall not be less than three months from the 
date on which the draft of the proposed regula
tions was published for general information.

(S) Regulations so made shall be published in 
the local official Gazette and on such publicatitm 
shall have effect as if enacted in this Act.
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CHAPTER V.

' Penalties and Procedure.

31. [1) If default irt made on the part of any 
registered Trade Union in

TeUrilr ^vingany notice or «end-
‘ ing anj Rtatement or other

document as required by or under any provision 
of tliis Act, every officer or other person bound by 
the rules of the Trade Union to give or seud. the 
same, or, if there is no such officer or person, every 
member of the executive of the Trade Union, shaU 
be punishable with fine which may extend to five 
rupees and, in the coKe of a continuing default  ̂
with an aMitional fine which may extend to five 
rupees for each week after the first during which 
the default continues :

Provided that the aj/jregate fiae nhall not exceed 
fifty rupees.

(2) Any person, who wilfully makes, or causes 
to be made, any false entry in, or any omission 
from, the general statement required by section 
28 or in or from any copy of niles or of altera
tions of rules sent to the Registrar under that 
section, shall be punishable with fine which may 
extend to five hundred rupees.

32* Any person who, with intent to deceive.
Supplying false in- g»ve« to any memW of a 

formation  ̂ regarding registered Trade Union or to 
TradB Unions. ^ny person inlendii^ or
applying to become a membn of snch Trade Union 
any document purporting to be a copy of the rules 
of the Trade Union or of any alterations to the 
same which he knows, or has reason to believe, is 
not a correct copy of such m les or alterations as 
are for the time ^ing in force, or any person who, 
with the like intent, g v̂cs a copy of auy rules of 
an unregistered Trade Union to any person on the 
pretence that such rules are the m l»  of a registered 
Ttade Union, shall be punishable with fine which 
may extend to two hundred rupees.

33. (1) No Court inferior to that of a Piesi-
^ -  dcncy Magistrate or a
Cognizance o o encea. Magistrate of the first Chus
sliall try any offence under this A ct

{2} No Court shall take cognizance of any 
offence under this Act, unless complaint thereof 
has been made 6f or mitk the previotu *anction o f  
the Regittrar or, tw the case o f  a* offence under 
section 32, by the person to whom the copy was 
jjiten, within six months of the date on which the 
offence is alleged to have been committed.

4. i
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